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Extenaion o f  Service o f officials in 
Doordanhan

6046. SH^II R A M  P R A S A D  D E S H - 
M U K H  : W ill the M in ister r f  IN ­
F O R M A T IO N  A N D  B R O A D C A S T ­
IN G  be pleased to refer to the reply 
given to Unstarred Q iu sticn  N e . 2150 
on the 29th June, 1977 regarding retire­
m ent o f  pr->gramme rfficerS in A IR  and 
D xirdarsh an  and state:

(a) the name and designation r f  the 
official who is being c nsidered f» r ex­
tension o f  service;

(b) the jusitfication f> r c onsidering this 
particular rfficer f  r c nsideration; and

(c) the policy ( f  Governm ent with 
regard to the c nsideratirn o f  cases o f  
such extension?

T H E  M IN IS T E R  O F  IN F O R M A ­
T I O N  A N D  B R O A D C A S T IN G  (SH RI 
L . K . A D V A N I) : (a) Shri G .K . M athur, 
D ep uty  D irector General,Dx>rdarshan.

(b) and (c). According to the orders 
on the Subject, the criteria for the grant 
o f  extension o f  service are that it  must be 
in public interest and in a d d itim  one o f 
the follow ing two conditions should be 
fo llow ed:—

(i) Other persons are not ripe 
enough ti> take over the job.

OR

(ii) T h e retiring ( fficer is o f  o u t­
standing merit.

T h e case o f  Shri G . K . M athur is 
being c 'nsidered on the basis i f  these 
criteria. ^
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Accidents in I.A.F.

604f!. D R . V A S A N T  K U M A R  
P A N D IT  : W ill the M inister t f  D E ­
F E N C E  be pleased to sti te;

(a) whether the attin tion  ( f  G f v c ir -  
ment has been drawn ti a lettfi i pp<; u d  
in ‘ Indian Express’ , (n  9th Jure, 1977 
titled  ‘ Indian Airfi rcc’ i

(b  ̂ i f  so, whether G <veirm cr.t h :vc 
inquired into the m atter j r d  s n p i  t ; l i n  
thereafter;

9
(c'z w hat is the accident rate in the 

Indian A ir Force f< r the last five yef 1 s ;
►

(d/ h( w  m a n y  plar.es f n d  liv(S w c ie  
lost  during each t f  the last five ye; i s ; i r d

(e) whether it  is a fact th ft l i e  flight 
safety pr< grarr.me w ;s s ta iu d  l y  ihc 
G overnm ent; i f  so, what are the result.'?

T H E  M IN IS T E R  O F  D E F E N C E  
(SH R I J A G J IY A N  R A M ) : (a) Yes, Sir.

(b) to (e). It is not c( nsideied rccc;:- 
sary to enquire into general a lU grtirr?. 
Facts regarding flight s: feiy  and ; ccidcnt 
rates in the lA F' have been li (, ked into 
and it has been found that the iccid tn t 
rate per ten thousand h< urs i f  fiy irg  
has considerably declined durirg the past 
five years, as wc uld be seen belt w :—
Year N o. r f  accidents per ten

thousand,he UTS ( f  flying
1972 20.7

1973

1974

1975

1976

20.5

13 .6  

9  I

5 .5

1977 (upt- 15th July) 4 4
The c’eclineof accident rate wc u'd 

show , th at adequate steps to prevent 
1‘ ss of planes and lives are t; ken. Flight 
safety pr gremine has been in existence 
and will condnue to be implemeoted 
effectively.




